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western Railway Asharathi Rhalasi Welfare Union have filed 

this a:::-plic3-ti•::>n u/s 19 of the Administrative Tribunals Act, 1985, 

praying that the panel of Khalasis in the Electrical Department 

(under Respondent no. 2) published on 2.11.85 may be ~~tended ti 

the absorption of the panel in general and the persons shown in 

Annexure A-1 in particular ani till the absorption of these pe 

the vacancies may not be filled up by appointing the casual labour~ 

ers or by absorption of casu~l labourers. 

2. A pane 1 for direct recruitment of Artisan Rhalasis was 

prepared by the respondents. Appointments were given to only 113 

persons out of this panel. on expiry of a. perioo of one year, the 

life of the panel expired and no a.rpointmentfwere made from this 

panel thereafter. The applicants have prayed that the li::e of this 

panel may be extended in ·order to give them appointment. Their 

case is that their names are in this panel, between serial nos. 

114 to 150. 

k 3. Once the life of the panel which is one year has expired, 

II respondents could not make any appointment out of this panel. In 

the circumstances, we fin:l no merit in this OA and the same is 

order as to costs. 
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